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DELHI VIDHAN SABHA

COMMITTEE ON PRIVATE MEMBERS' BILLS & RESOLUTIONS

( THIRTEENTH REPORT)
(Presented on 29.12.1997)

CONSTITUTION OF COMMITIEE

1- Shri Charti Lal Goel, Chairman
Hon 'ble Speaker
2. Shri Vasdev Kaptan Member
3 Shri Darshan Kumar Bahl Member
4. Shri Ram Pal Karhana Member
B Shri Jag VParves.h Chandra Member
6. Dr. A.K. Walia Member
7 Shri Suraj Prasad Paliwal Member
SECRETARIAT
L Shri P.N. Gupta ' Secretary
2, Shri S.K. Sharma Special Secretary
3 Shri K.L. Kohli Committee Officer

At the outset, the Committee was informed of the
position of Bills already introduced in the House but pending

for various reasons.

The Committee desired that the Child Labour (Abolition,
Welfare and Rehabilitation) Bill, 1994 (Bill No.9 of 1994)
which was introduced in the House By K. Purnima Sethi on
08.04.1994 and to which L.G. has withheld his recommendations;
may be listed for Friday, the 2nd Januarys 1998 to enable
the Government to convey the decision to the Members in
the House. The Committee decided to allot 10 minutes of the

floor time for the purpose.

The Committee desired that 'Te Indian Divorce
(Amendment) Bill, 1995 (BillNo. 10 of 1995) which was
introduced in the House on 22.12.1995 by Shri Alok Kumar may
also be listed for Friday, for consideration and passing.



RESOLUTIONS

The Committee was informed that as per Rule 96 (2) not more than
three resolutions can be set down in the List of Business on a Private
Members' Day. The text of resolutions which found place in the ballotting
held on 17.12.1997, is given below:-

Reso- Name of the Text of Resoluticn ' Time
lution  Member allo-
No. tted.
1. Shri Jag Parvesh This House recommends that 45
Chandra the weekly bazaars being put mts.

up in various localities

of Delhi, may be permitted

to be operative as in the past,
since it involves livelihood of
thousands of people.

25 Smt. Krishna Tirath This House recommends that 45
supply of Kerosene 0il which ms.
was discontinued for consumers
having LPG connections be resumed
and supply of Kerosene 0il

to consumers living in Jhuggis,
J.J. Colonies, etc., which

has been reduced by 30% be
restored forthwith.

£ Shri Suraj Prasad This House recommends that the 45
Paliwal House Tax levied on the ms.
properties situated in rural
and Urban Villages be abolished
in view of insufficient basic
amenities extended to them.

Te Committee decided that on the Private Members' Day fixed
for Friday, the 2nd January, 1998, the Bills may be listed first, followed

up by resolutions.
The Committee authorised Shri Jag Parvesh Chandra, and in the
event of his absence, Shri Suraj Prasad Paliwal, to present the Report

of the Committee to the House.
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